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F[SEIZURE OF ILLICIT LIQUOR IN DELHI

*221. SHRI RAM SAHAI: Will the
Minister of HOME  AFFAIRS be
pleased to state:

(a) the quantity of illicit liquor

seized in Delhi in 1966-67; and

(b) the number of cases prosecuted,
and the details of the maximum and
minimum punishment awarded in
those cases?]
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T[THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) 41869 bottles (up to 28-2-67).

(b) Of the 2277 cases registered
during the period, 1949 have so far
been prosecuted, ending in the cor-
viction in 603 cases. The courts
have imposed punishment ranging
from 18 months R. I. with a fine of
Rs. 2,000 to a warning in a single
case.]

[31 MAR. 1967}
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1600

PERSONS DETAINED UNDER D. I. R.

to Questions

*222. SHRI NIREN GHOSH: Wil
the Minister of HOME AFFAIRS bhe
pleased to state:

(a) the number of persons arrested
and detained under the Defence of
India Rules in Jammu and Kashmir
in 1966-67;

(b) the number of such detained
persons who were released in 1966-67;
and

(¢) whether the question of releas-
ing Sheikh Abdullah is presently
under Government’s consideration?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) and (b) The information has
been asked for from the State Gov-
ernment, but has not been received.
It will be laid on the Table of the
House when received.

(¢) There is no proposal at present
for removing the restrictions oa
Sheikh Abdullah,
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1 [PRECIOUS AND RARE INDIAN ARTICLES
IN BRITISH MUSEUM

*223. SHRI NIRANJAN VARMA:
Will the Minister of EDUCATION be
pleased to state:

(a) the number of the precious and
rare Indian articles lying at present
in the British Museum, London, which
were sent there from India during the
British regime;

(b) for how many of the articles
Government of India have requested
the British Government for their
return;

(c) what are the articles which the
British Government have refuseq to
return; and

(d) what is the reaction of the Gov-
ernment of India in this regard?]
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+[THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(PROF. SHER SINGH): (a) to (d)
The information is being  collected
and will be laid on the Table of the
House as soon as it is collected.]

MOSE POLYTECHNICS IN DELHI

*224 'SHRI D. THENGARI: Will
the Minister of EDUCATION be
pleased to State whether Govern-
ment have any proposal to open more
Polytec'inies in Delhi in the near
future?

THE MINISTER OF EDUCATION
(DR. 7 AIGUNA SEN): No, Sir.

+ [ 1 English translation.

[RAJYA SABHA ]

to Questions
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AMOUNT ALLOTTED TO PUNJAB FOR
EDUCATIONAL FACILITIES DUR-
ING FOURTH PLAN

*225. SHRI NARINDAR SINGH
BRAR: Will the Minister of EDU-
CATION be pleased to state:

(a) the total amount allotted to
Punjab for expanding educational
facilities in the State during the
Fourth Five Year Plan period; and

(b) what was the demand made by
the Punjab Government in this re-
gard?

THE MINISTER OF EDUCATION
(DR. TRIGUNA  SEN): (a) The
Planning Commission has finally
allocated a sum of Rs. 27.02 crores
for the Fourth Five Year Plan of the
Punjabh State for Education, includ-
ing Technical Education. The alloca-
tion has been accepted by the State
Government.

(b) The draft Plan of the State
visualised an outlay of Rs. 28.91
crores for Education, including Tech-
nical Education.

REPORT OF THE WAGE BOARD FOR
CoLLIERY WORKERS

*226. SHRI BANKA BEHARY DAS
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the Wage Board for
colliery workers (Coal Wage Board)
has submitted its report to the Gov-
ernment;

(b) if s0, what are the main recom-
mendations of this Board;

(c) whether Government have
taken any decision on these recom-
mendations; and

(d) if not, what are the reasons for
the same?



